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Shri Nanda: 1t has been answered.
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12.544 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE: AMENDMENT OF THE

I.L.O. CONSTITUTION, ETC.

The Deputy Minister in the Minis-

try of Labour and Employment (8hri -

R. K. Malviya): I beg to lay on the
Table a copy each of the following
papers: —

(i) Statement regarding ratifica-
tion of Instruments (Nos, 1-—

MARCH 8, 1865

N.C.C. Advisory
Committee (Election)

3) for the amendment of the
1LO Constitution 1964,

3004

[Placed in Library, see No, LT=-

3933/85].

(ii) Government Resolution No.
WB-3(26)/64 dated the 3rd
March, 1965; regarding re-
commendations of the Central
Wage Board for Coffee Plan-
tation Industry,

[Placed in Library, LT-

3934/65].

see No.

(iili) Government Resolution No.
WB-3(3)/65 dated the 4th
March, 1965 regarding recom.
mendations of the Central
Wage Board for Rubber Plan-
tation Industry.

[Placed in Library,
3935/65].

REPORT oF THE EvALUATION COMMITTEE

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R. Pattabhi Raman): I beg
to lay on the Table a copy of Report
of the Evaluation Committee on Five
Year Plan Publicity by Voluntary
QOrganisations. (Placed in Library, see
No. LT-3936/65].

Shri Basappa (Tiptur): This report
may kindly be circulated as this is a
valuable document,

see No. LT-

—

12.54 hrs.

ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NaTioNAL Caper Corrs

The Deputy Minister of Defence
(Dr. D. S. Raju): I beg to move:

“That in pursuance of sub-sec-
tion (1) (i) of Section 12 of the
National Cadet Corps Act, 1948,
the members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct two mem-
bers from among themselves to



